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No. 1090(2){XVTII-V-1—1—Ka-12-1982
Dated Lucknow, March 31, 1982

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the *
Uttar Pradesh Zila Parishads (Alpakalik-Vyawastha) (Sanshodhan) Adhiniyam, 1982 (Uttar .
Pradésh Adhiniyam Sankhya 15 of 1982), as passed by the Uttar Pradesh Legislature and
assented to by the Governor on March 31, 1982.

THE UTTAR PRADESH ZILA PARISHADS (ALPAKALIK VYAWASTHA)
(SANSHODHAN) ADHINIYAM, 1982 |

(U. P. Act No. 15 oF 1982)' Y

(4s passed by the Uttar Pradesh Legislature)’

An :

t ACT ‘,.. ~ :

Jurther to amend the Uttar Pradesh Zila Parishads (Aipakaﬂk Vyawastha) 4
Adhiniyam, 1971 : 3

IT 1S HEREBY enacted in the Thirty-third Year of the Republic of India as

follows :— _

Short title 1. This Act may be called the Uttar Pradesh Zila Parishads (Alpakalik
_ Vyawastha) (Sanshodhan) Adhiniyam, 1982.

Amendment of 2. Insection 2 of the Uttar Pradesh Zila Parishads (Alpakalik Vyawastha) -

section 2 of Adhiniyam, 1977, in sub-section (1), for the words and figures “31stday of
U.P. Act no. 15 March, 1982”, the words and figures “31st day of March, 1983", s be
of 1977 substituted, i '

o THO T 0T 0-—T0TT0 399 & 0 (Faaro)-31-3-82(4358)-1982-700 (#%0) |
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No. 1168 (2)/XVII-V-1—1(Ka) 4-1983 e
Dated Lucknow, March 30, 1983

- IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar
Pradesh Zila Parishad (Alpakalik Vyavastha( (Sanshodnan) Adhiniyam, 1983 (Uttar Pradesh
Adhiniyam Sankhya 8 of 1983) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on March 27, 1983. G

THE UTTAR PRADESH ZILA PARISHADS (ALPAKALIK VYAVASTHA)
(SANSHODHAN) ADHINIYAM, 1983

[U. P. Aot No. 8 oF 1983]
(As passed by the Uttar Pradesh Legislature)

AN
Act g
. further to amend the Uttar Pradesh Zila Parishads (Alpakalik Vyavastha) Adhintyam, 1977

IT 18 HEREBY enacted in the Thirty-fourth Year of the Republic of India as follows ;

. This Act may be called the Uttar Pradesh Zila Parishad (Alpakalik - Short title.
Yyavastha) (Sanshodhan) Adhiniyam, 1983.

Amendment of 2, Insection 2 of the Uttar Pradesh Zila Parishads (Alpakalik Vyavastha)
section 2 of  Adhiniyam, 1977, in sub-section (1), for the words and figures “3ist day of
U.P. Act no. March, 1983, the words and figures *“‘31st day of March, 1984" shall be
15 of 19717. substitured.

By order,
G.B. SINGH,
Sachiv. |
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No. 946(2)/XVII-V—1-1(KA)-2-1984
Dated Lucknow, April 27, 1984

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Gavernor is pleased to order the publication of the following English translation of, the
Uttar Pradesh Zila Parishad (Alpakalik Vyawastha (Sanshodhan) Adhinivam, 1984 (Uttar
Pradesh Adhiniyam Sankhya 9 of 1984) as passed by the Uttar Pradesh Legiclature and assen-
ted to by the Governor on April 26, 1984,

THE UTTAR PRADESH ZILA PARISHADS(ALPAKALIK VYAWASTHA)

(SANSHODHAN) ACT, 1984

* [U. P. Act No. 9 of 1984]

(As passed by the Utrar Pradcsh Legisloture)
: AN
ACT
further to amend the Uttar Pradesh Zila Parishads (Alpakalik Vyawastha)
Adhiniyam, 1977
IT 1S HEREBY enacted in the Thirty-fifth Year of the Republic of India as

follows :—

Short title. 1. This Act may be called the Uttar Pradesh Zila Parishads (Alpakalik
Vyawastha) (Sanshodhan) Adhiniyam, 1984.

Amendment of 2. Insection 2 of the Uttar Pradesh Zila Parishads (Alpakalik Vyawastha)
section 2 of Adhiniyam, 1977, io sub-section (1), for the words and figures “31stday of
U.P. Act no. 15 March, 1984 the words and figures *31st day of March, 1985" shall be
of 1977. subsrituted.

Repeal and 3. (1) The Uttar Pradesh Z;}a Parishads (Alpakalik Vyawastha) (Sansho-
saving dhan) Adhvadesh, 1984 is hereby repealed.

(2} Not withstanding such repeal, anything done or any action taken under
the principal Act as amended by the ordinance referred to in sub-section (1)
“1all be deemed to have been done or taken under the corresponding provisions
¢ f the principal Act as amanded by this Act as if the provisions of this Aet
were in Torce at all material times.
By order,
G. B. SINGH,

Sachiv.
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No. 494 (2) /XVII-V-1-1 (KA) -14-1985

Dated Lucknow, March 25, 1985

In pursuance of the provisions of clause (3) of Article 348 of the Consti-
tution of India, the Governor is pleased to order the publication cf the follow-
ing English translation of the Uttar Pradesh Zila Parishad (Alpakalik Vya-
wastha) (Sanshodhan) Adhiniyam, 1985 (Uttar Pradesh Adhiniyam Sankhya 2
of 1985), as passed by the Uttar Pradesh Legislature and assented to by the
Governor on March 23, 1985:

THE UTTAR PRADESH ZILA PARISHADS (ALPAKALIK VYAWASTHA)
(SANSHODHAN) ADHINIYAM, 1985

[U. P. AcT nNo. 2 OF 1985]
(As passed by the Ultar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Zila Parishads (Alpakalik Vyawastha)
- Adhiniyam, 1971

IT 1S HEREBY enacted in the Thirty-sixth Year of the Republic of India as

follows :— \ '

Short title *1, This Act may be called the Uttar Pradesh Zila Parishads (Alpakalik
Vyawastha) (Sanshodhan) Adhiniyam, 1985, _

Amendment of 2. In section 2 of the Uttar Pradesh Zila Parishads (Alpakalik Vya-

gection 2of U.P. wastha) Adhiniyam, 1977, in sub-section (1), for the words and figures “31st

Aoctmo, 15011977 day of March, 1985”, the words and figures *31st day of March, 1986” shall

be substituted.
By order,
B. L. LOOMBA,
Sachiv.
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S0 T No,TOIQ)XVIIV-1- I(KA)-18-1986
. _ Dated Lvcknow, March 27, 1986 |
Tn pursuance éf-ﬂﬁ- p';'ﬂ_‘;u;sipns,._qf clause (3) of Article 348 of the Constitution of
India, the Governor is pleased- to- order the publication of the following English _translation
of the Uttar Pradesh Zila Parithad (Alpkalik Vyawastha) (Sanshodhan) Adhiniyam, 1986

(Uttar PradeshfAdhiniyam Sankhy 11 of 1986) as passed by the Uttar Pradesh Legislature
and assented to by the Governor on March- » 1986, -

TH) UTTAR PRADESH ZILA PARISHADS (ALPAKALIK VYAWASTHA)

(SANSHODHMAN) ADHINIYAM, 1986
(U. P. Act No. 11 of 1986) =
(ds passed by the Uttar P%atifesh Legislature)
AN oo
ACT .o
Sfurther to amend the Uttar Pradesh Zila Parishads (Alpakalik Vyawastha)
: : < Adhinipam, 1977+~

IT Is HErgBY enacted in the Thirty-seventh Year of the Republic of India
as follows :— ' :

. This Act may be called the Uttar. Pradesh Zila Parishads (Alpakalik  Short title.
Vyawastha) (Sanshodhan) Adhiniyam, 1986, _

2. In seetion 2 of the Uttar Pradesh Zila Parishads (Alpakalik Vya- Amemdment of
wastha) Adhiniyam, 1977, in sub-section (1), for the words and E’lgurﬁs “Eﬁt section zﬂfnU-u?t

day of March, 1986”, the words and figures “31st day of March, 1987 shajl AStmo.15of 1977
be substituted. ;

By order,

S, N. SAHAY,
Sachiv.

o TF0709T0 To dlo 315 aro (fraro) —(4032)~1986-850 (%%0) 1




I Pursuance of the provisions of clayse (3) of Article 348 of the Collﬂiluﬁon‘ of

th® G overpor is Pleasad_ o order the publication " of the follwing Englisp trapslation, . of;
- Uttar Pradesh Zila Patishad (Alpakalik Vyavastha) (Sanshodhan) Adhiniyam, 1987 ((#%
yem Sankhya 10 of 1987) as passed by the Uttar Pradesh Legislature and asSent;

ta by the Go

Short title and
commencament,

Amendrent

of

section 2 of U.P.
Act po. 15 of

1977,

Insertion of naw

section 2-A.

-

vernor on July 9, 1987:

for the wordsand figures “31st day of March, 1987.” the words and figures -

- No. 969Q)/XVILV-1—1(KA)10-1987
Dated Lucknow, July 13, 1987 . i

THE UTTAR PRADESH ZILA PARISHADS (ALPAKALIK VYAVAST 7\
(SANSHODHAN) ADHINIYAM, 1987 g -

- [U. P. AcT no. 10 oF 1987] _
(ds passed by the Uttar Pradesh Legislature) .
= : ) ER ACT .. 1_". e ?
'Adﬁing‘;ﬂfq ;g?c'rm_emf. the Ufrar Pradesh Zila Parishads (Alpakalik pm 7) 4

IT IS HEREBY enacted in the Thirty-eighth Year of the Republic of Ind
as follows — : ; L

1. (1) This Act may be called the Uttar Pradesh Zila Parishads fﬁ; |
kalik Vyavastha) Ad hiniyam, 1987, o '

(2) Tt shall be deemed to have come into force on Mar ch 31, 1987.

2. Tnscction? of the Uttar Pradesh Zila Parishads (Alpakalik Vyavastha) . §
Adhiniyam 1977 héreinafter referred to as the principal Act in sub-section (1), - &

“31st day of Mar ch, 1988 shall be substituted.

a—y,

. == After section 2 of the principal Act, the following section shal be
taserted and bedcemed to have been imserted with effect from September 10,
1986, namely @

“2-A—In relation to such Zila Parishads as have been constitutqi SR
after the commencement of tjus Act, the provisions of section 2 shall mutatis S
mutandis apply with effect from the date of expiry of their term or extended . - '3
term, as the case may be.™ o e drg-—py




+

IR A AGTYTIT AT, 13 JaFs, 1987

W

i. . -
8 4. (1) The Uttar EPradesh Zila Parishds (Alpakalik Vyavastha) (San- Repealand saving
~shodhan) Adhyadesh, 1987, is hereby repealed. : v

(2) Notwithstanding such repeal anything done or any action taken under
the principal Act, as amended by the Ordinance referred to in sub-section (1),
shall be decemed to have been done or taken under the corresponding provisions
of the principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.

By order,
S. N. SAHAY,
Sachiy.

Yo Me-—ve e 74 310 (fadto)—=(1457)~19887 -85a (BFo0) 1



No. 449(2) /X Vil-—1-1(K2)-8-88
Dated Lucknow, March 31, 1988

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the followirg English trapslation of the Ullar
Pradesh Zila Parishad (Alpakalik Vyawastha} (Sanshodhan) Adhiniyam, 1988, (Utter Pridesh

Adhiniyam Sankhyg 6 of 1988) us passed by the Uttar Pradesh Legislature acd assented to by
the Governor on March 31, 1988.

THE UTTAR PRADESH ZILA PARISHADS (ALPAKALIK VYAWASTHA)
(SANSHODHAN) ADHINIYAM, 1988

[U. P, AcT No. 6 or 1988]
( As passed by the Utiar Pradesh Legisluture )
AN
_ ACT
fﬁ.rlhgr to amend the Uttar Pradesh Zila Purishads (Alpuhalik Vyawasthe)
Adluniyam, 1977,

ir 1s HErEBY enacted in the Thirty-ninth Year of the Republic of India
- as follows:— . : -

Short title 1. ‘This Act may be called the Uttar Pradesh Zila Parishads (Alpakalik
Vyawastha) . (Sanshodhan) Adhiniyam, 1988.

Amendment of 9 I section 2 of the Uttar Pradesh Zila Parishads '(Alpakalik Vya-
section 2 of U, P. wastha) Adhiniyam, 1977, in subsection (1), for the words and figures “3lst
Act no. 15 of day of March, 1088” the words and figures “30th day of September, 1988™
1871 ~ shall be substituted.

By order,
. S. N. SAHAY,
Sachivs

frg azro o To— 0910 201 870 (Faar0)——( 4556)~—1988—~850 (0) 1
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No 1930(2)/XVIL-V-1—1(KA)16-88
Dated Lucknow,:October 15, 1988 :

, IN pursuance of the provisions of clatse (3) of Acticle 348 of the Constitation of India, '
'the Governor is plessslty ocder the publication of the following English translation of the
Uttar Pradesh Zila Parishad {Alpakalik Vyawastha) - (Dwitiya Sanshodhan) Adhiniyam, 1988

LA

- (Uttar Pradesh Adhiniyam Sankhya 20 of 1988) as passed by the Uttar  Pradesh Legislature
8 e ; '

and assented to by the Governor on Octaber 15, 1988. ‘ _ | )
. THE UTTAR PRADESH ZILA PARISHADS (ALPAKALIK VYAWASTHA)
- (DWITIYA SANSODHAN) 'ADHINIYAM, 1988 '
(U.P., Aer No. 20 or 1988)]

[4s pgssed by the U. P. Legislature]

further to amend the Ulttar Pradesh " Zila Pavishads (Alp&kalii -i’mma) '35
- Sl Adhiniyam, 1977 : - . :
IT 15 HEREBY enacted in the 'i'hh-t.jr-nimh- Year of the Republic of India'.:

as follows:— : Shaten 50 B R '

_ Short title and 1. (1) This Act may be called the Uttar Pradesh Zila -Parishads.
commencement Cin

(Alpakalik Vyawastha) (Dwitiya - Sanshodhan) Adhiniyam, 1988. .

(2) It shall be deemed to have come into force on August 17, 1988.

Amendment of 2. In'section 2 of the Uttar Pradesh Zila Parishads (Mpakmyawasma) E
section 2 of - Adhiniyam, 1977, hereinafter- referred to as the principal Act, in sub-section (1)

U.P. Act no. 15 for the words and ﬁgums “S0th da]ruf SEFt‘embﬂL 1988” the words and fic i
r . : gum.j
of 1977 “31st day of December, 1988” shall be substituted. h |

Rapes] and 3. () The Uttar" Pradesh Zila Parishads (Alpakalik * Vyawastha).
seving _ (Sanshodhan) Adhyadesh, 1988, is hereby repealed. o A

(2) Notwithstanding such repeal, anything done or any action taked
under the principal Act as amended by the Ofdinance referred ta. in' sub-
section (1), shall be deemed to have been done or taken under the correspord-
ing provisions of the principal Act as amended by this .Act, as if this Act,
were in force at all material times, _ : .- C

By order, -

S. N. SAHAY,

_ - Sachiv, :
Towaeq0 fro~—T0Tro 121 T f3 T10-=(1789)~~17-+10-88-=1983-~850 {Aw 1




No. 1626(2)/XVII-V-1—1(KA)-11-1990
Dated Lucknow, June 30, 1990

IN pursuance of the provisions of clavse (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Zila Parishad (Alpakalik Vyawastha) (Sanshodhan) Adhiniyam, 1990 (Uttar
Pradesh Adhiniyam Sankhya 10 of 1990) as passed by the Uttar Pradesh Legislature and assented
to by the Governor on June 29, 1990.

THE UTTAR PRADESH ZILA PARISHADS (ALPARKALIK
VYAWASTHA)' (SANSHODHAN) ADHINIYAM, 1990
(U. P. Act No. 10 of 1990)
[As passed by the U. P. Legisiature]

AN
Act

further to amend the Uttar Pradesh Zila Parishads (Alpakalik
Vyawastha) Adhiniyam, 1977

IT 1s HBREBY enacted in the Forty-first Year of the Republic of India
as follows ;(— '

Short title and 1+ (1) This Act may be called the Uttar Pradesh Zila Parishads
commencement  (Alpakalik Vyawastha) (Sanshodhan) Adhiniyam, 1990,

(2) It shall be deemed to have come into force on February
22, 1990,

o o 2. In section 2 of the Uttar Pradesh Zila Parishads (Alpakalik
section z;aEU;;RT Vyawastha) Adhiniyam, 1977, hereinafter referred to as the principal
Act no.1f of 197 Act, in sub-section (1), for the words and figures “28th day of February,

1990” the words and figures “31st day of December, 1990 shall be

substituted, :
Repeal  and] 3. (1) The Uttar Pradesh Zila Parishads (Alpakalik Vyawastha)’
. saving (Dwitiya Sanshodhan) Adhyadesh, 1990, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the principal Act, as amended by the Ordinance referred to
in sub-section (1), shall be deemed to have been done or taken under the

corresponding provisions of the principal Act as amended by this Act,
as if this Act were in force at all material times.

By exder,
NARAYAN DAS,

. ' Sachiv.
@ 0,070 70T o-mo o 103 aT0 (FaT0)—(117)=1990-850 (Fx0) )
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No. 533(2)/XVIL-V—1-1 (KA)-2-1991
Dated Lucknow, March 20, 199]

IN pursuance of the provisions of clause (3) of Article 348 of the Cmmtitutionr of
India, the Governor is pleased to order the publication of the following English translation
of the Uttar Pradesh Zila Parishad (Alpakaik Vyavastha)  (Sanshodhan) Adhiniyam, 1991
(Uttar Pradesh Adhiniyam Sankhya 11 of 1991) as passed by the Uttar Pradesh Legislature
and assented to by the Governor on March 19, 1991.
THE UTTAR PRADESH ZILA PARISHADS (ALPAKALIK
"."YAVASTHA} (SANSHDDHANJ ADHINIYAM, 1991

[U. P. Act No. 11 oF 1991 |
(ds passed by the Utlar Pradesh Leguslature
AN
ACT

further to amend the Uttar Pradesh Zila Parishads (Alpakalil
Vyavasthe) Adhiniyam, 1977, !

IT IS HEREBY enacted in the Forty-second Year of the Republic of
India as follows :—

hort tiele and 1. (1) This Act may be called the Uttar Pradesh Zila Parishads
commencement]  (Alpakalik Vyavastha) (Sanshodhan) Adhiniyam, 1991, '

(2) It shall be deemed to have come into force on December,
31, 1990,

Amendment of 2. In section 2 of the Uttar Pradesh Zila Parishads (Alpakalik

section 2 of U.P. Vyavastha) Adhiniyam, 1977, hereinafter referred to as the principal
Act no.15 of 1977

Act, in sub-section (1), for the words and figures “31st day of December,

1990” the words and figures “30th day of June, 1991” ghall be
substituted. _
e 3. (1) The Uttar Pradesh Zila Parishads (Alpakalik Vyavastha)
savigg (Tritiya Sanshodhan) Adhyadesh, 1990, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the principal Act, as amended by the Ordinance referred to
in sub-section (1), shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act,
as if this Act were in force at all material times.

By order,
NARAYAN DAS,

Sachiv.
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. No. 149%4 {2)_{1{"!’[1-\’-!-—1 {[{A]-Ef.}-w&l '
Dared Lucknow, - Auguse 14, 1991 :
lh pursuance of the provisions of clause (3) of Article 348 of ' the Constitution of
India, the Governor is pleased to ordér the. publication. of the following Baglish translation
of ‘the Uttar Pradesh  7Zila Prishad (Alpakalik - Yyavaﬁtha) (Dmtlya Sanshodhan)

Adhiniyam, 1991 (Uttar Pradesh - Adhiniyam Sapkhya “of 1991) as pass:d
by the Uttar Pradesh Legislature and  assented to by the Guvamﬂr on Auvgust [4, 7991

THE UTTAR PRADESH ZILA PARISI—IADE (ALPAKALIK
VYAVASTHA) (DWITIYA SANSHODHAN) ADHINIYAM, 1991

[U. P. Act No. 20 oF 1991]
(4s passed by the Uttar Pradesh Lfgwla.!ure)

Aw
ACT

further to amend the Uttar Pradesh Zila Parishads {Axpumm'
Vyavastha) Adhiniyam, 1977.
IT IS HEREBY enacted in the Furf:y-ﬂamnd Year nf the Republic of
India as follows :—
Sboct. tiide: and 1. (1) This Act may be called the Uttar Pradesh Zila Parishads
commencerent  (Alpakalik Vyavastha) (Dwitiya Sanshodhan) Adhbiniyam, 1991,

(2) It shall be deemed to have come into force on June 29, 1991.

Amendment  of - 2. In section 2 of the Uttar Pradesh Zila Parishads (Alpakalik
‘section 2 of U. P Vyavastha) Adhiniyam, 1977, hereinafter referred to as the principal

Aot 15
];ﬂm B Aet, in sub-section (_1‘] —_—

(a) for the words and figures “30th day of June, 1991” the
words and figures “3lst day of Bﬁeemher, 1991” shall be
substituted | : _ : '

(b) for the words “Agra, Etah a:nd Mainpuri” the wurds
“Agra and Etah” shall be substituted,




Qf“z’g*“gf (Dwitiya Sanshodhan) Adhyadesh 1991, is hereby repealed.

’ wst%amamm, 14 7T, 1991 : R 3

UL P 3. (1) The Uttar Pradesh Zila Parishads (Alpakalik Vyavastha) }?epeai #nd.

Savings
1991
(2) Notmthstandmg such repeal, anything done or any action

taken under the, prov1sxons of the principal Act as amended by the -

Ordinance referred to in sub-section (1), shall be deemed to have been

done or taken under the corresponding provisions of -the principal Act

as amended by this Act as 1f the provisions ot‘ this Act were in force

at all matenal times. :

By order, .
'NARAYAN DAS,
Sachiv., =
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